
Later:. the total Q..WlPtity of yar~ and 
ilpre on boar.d tbe v~sel ,scertained 
aft.er a detailed exam4latiOQ al)d 
weighment, was found to be approxi-
mately 177 tonnes. It Is reported that 
a firm of surveyors OD instruction. 
from the agents of the vessel had COD-
ducted the insurance survey but the 
re!Port is not yet available. 

(d)' After purchasiDM the vessel, the 
purchaser cleared 5 consienments con-
sisting of monocrotophos in dama.ed 
condition, calcium carbjde in damaled 
condition tafetta cloth for umbrellas • in damaged and soiled condition, PVC 
leather cloth aDd synthetic camphor in 
damaged condition collectively valued 
at Rs. 7.40 lakbs On payment of cu~ 
toms duty of Rs. 8.17 Lakhs and re-
demption fine of Ra. 2.86 Lakhs. On 
receipt of inlormation that the value 
of goods declared by the purchaser of 
the vessel as "synthetic waste (in 
damaged condition) yarn and fibre"' 
was higber than that estimated by the 
panel of customs officers who had 
examined the goods, a number of 
searches were carried out by the offi-
cials of the Bombay Customs, and 
these resulted in seizure of some in-
criminating documents. No duty has 
Yet been collected on this synthetic 
yarn and fibre. ClearanCe has been 
withheld pending results of further 
investigations. 

(e) lnvestigation by the Customs 
Authorities into the case including the 
question of fixing the responsibility 
on the concerned officials is in pro" , 
gress. 

Production of Mica 

169~. SHRI R. L. P. VE.RMA: Will 
the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether it is a fact that the 
quantity of mica produced in 1980 so 
far is lesser than ihe one fourth of the 
production in 1968; and 

(b) Whether it is a fact that the 
level of the foreign exchange receiv-
ed in 1972 bas been shown the same 
in 1980 by raisine the price of mica by 
3-4 time? 

THE MINIS~_ 01' COMM&1\C1I 
AND STEEL ANI;> MINES (SlflU PM ... 
NAIl· l\4.U~Q):. (If.) TQ~ Jj)J!04uc~ 
tiQa of. ~ica durin. 1.968' was 18265 
tq~nes, while the prod·uc~ioJl ftom 
January to Septem~~~ 1980' is 5811 
tonnes. 

(b)' The year 1980 is still to be closed 
and no compariS()o can, therefore, be 
draWn at tbis sta.e refardinc foreign 
exchange received in 1972 and that to 
b~ earned in 1980. 

Audit objeetiOll with re,ard to pay-
ment of Central Ex~ duty by 
MIs Pure DriDks (New Delhi) 

1693. SHRIMATI PRAM~A D~­
DAVATE: Will the Minister ot FIN-
ANCE be pleased to state: 

(a) whether it is a fact that t~e audit 
objection with regard to the payment 
of the Central Excise duty· tor the 
years 1976-77 and 1978-79 from MIs. 
Pure Drinks (New Delhi)" has been 
removed; 

(h) under what rule and conditions 
this amount has been refunded; 

(c) 'whet her it is a fact that the total 
amount refunded was more than the 
amount on which the excise duty was 
charged; 

(d) if so what are the details there-• of; and 
(e) if not, what was the ~ctual 

amount refunded for this Period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (~RI 
SWAI SINGH SISODIA): (a) It is 

• 110' ~ 

presumed that the reference is to t~e 
Receipt Audit under the Comptroller 
& AuditOr General of India. 

Two such audit objections were 
raised witb reference to Mis Pure 
Drinks (New Delhi) Private Limited 
for the years 1976-77 to 1978-79. One 
objection, dated 22.7.1979, Was with-
draWn by the Receipt Audit. The 
other objection related to the· question 
of inclusion in the assessable value of 
freight charges for site deU~ery in 
Delhi INew Delhi. This objectiOll, Wbtc" 
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also formed the subject of a draft 
paragraph proposed for inclusion in 
the Report of the Comptroller & Audi. 
tor General on Union Government 
(CiVil) Revenue Receipts, was not ad-
mitted by the Department. 

(b) to (e). No central excise duty 
has been refunded to the party as a 
result of withdra\val/non-admission of 
the above-mentioned Audit objections. 
However. securities amounting to Ra. 
11.30,000/- which had been deposited 
against bonds in respect of provisional 
assessments, have been released. 

Deposits and advanced by united Bank 
. 01 India in Bihar and West Bengal 

1694. SHRI R. L. P. VERMA: Will 
the Minister of FINANCE be pleased 
to state: 

(a) the deposits and advances of 
the United Bank of India in Bihar and 
West Bengal, State-wise; 

(b) the deposits and advances of 
the United Bank of India branches 
in the districts of Hazaribagh, Giridih 
and Santhal Pargana; 

(c) is it a fact that the said Bank 
advances in West Bengal are higher 
than that of Bihar according to ratio 
of deposits; and 

(d) if so, what steps Government 
propose to take against this attitude 
of Bank and for its proper advances 
for the good of Bihar State? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
l\4AGANBHAI BAROT): (a) Latest 
data on. deposits and advances of 
United Bank of India as on the last 
Friday of December 1979 in Bihar 
and West Bengal is given below: 

State Deposits Advances Rq.lakhs 

Bihar 5228 1643 

\Vest Bengal 72576 3901 9 
-_' "_,_- - . --. - . 

(b) As on the same date the de-
posits and advances of United Bank 

of India in the districts of Hazari-
bagh Giridih and Santhal Parganas 
were as follows: 

._. - .. _--_ 
District Deposits Advances (Rs. lakhs) 

---
Hazarihagh 537 73 
Giridih 227 163 

Santhal 
Parganas 9 0'4·' 

--_._- - ---- ------_._-_.- ------
(c) and (d) Banks have been asked 

to review the performance of their 
branches in districts where their 
credit dispensation is low and to take 
necessary steps to augment the flow 
of credit through more active partici-
pations in the District Credit Plans. 
It has, ho\vever, also to be borne in 
mind that large advances sanctioned 
by the banks located at Calcutta are 
actually utilised in adjoining States. 
On the basis of utilisation of credit, 
the credit deposit ratio of United 
Bank of India in Bihar was 43 per 
cent which does not compare very 
unfavourably with the corresponding 
ratio of 45 per cent in West Bengal. 

1695. ~T ~ f$Wl"(, ~: 
~T 't11l t=fT~. "«~T : 

CflIT 4,1'»'''4 ~ ~ ~ ctt ~ 
mfcfr 

.' ,. (Cfi) ~ ~ ~ q-( SfFdGt .. cr 
~itl~~~~f«m 
't~ ct\" ~~~~ ~ ~ IdNICC",.it 
~ Cfl1ft mf~; ~ 

('I') tflIT ij(~I( ifiT ~ ~ 
~ ~ ~ ~ stf~ ... a *" ~ 
ifiT ~ ? 

.. ,to, \i4 "'''IT t~n' .. ~ Ji'fT 
(P..TT "" ,..1): (Ofi) ~ ita ~ 




